
Misc. (Crl) Case No. 89/2021 
 
 
30-03-2021    Seen petition No. 412/21 filed by one 

Tanka Prasad Bhattarai u/s 439 of Cr.P.C. seeking 

bail for accused Tirtharaj Bhattarai in connection 

with Jamuguri PS case No. 25/21, u/s 436/511 IPC.   

   The allegation in the FIR is that on 

10-02-2021 at about 2.45 p.m. accused allegedly 

equipped with two bottle of petrol, two piece of dry 

chilly and one “phatka” entered into the house of 

the informant and in order to take revenge of old 

enmity tried to ignite fire in the paddy straw kept 

stored inside the house of the informant. But her 

husband Raghunath Powrel providentially saved the 

house from destruction of fire by shouting following 

which the accused fled away.    

   Learned counsel for the State 

submitted that case against the accused u/s 

436/511 IPC which is a serious offence and the 

case diary as called for has not yet been received, 

therefore, given the nature and gravity of the 

offence, learned PP insist perusal of the case diary 

before consideration of bail prayer.       

   On the other hand, learned counsel 

for the accused submitted that the alleged accused 

is none other than the father of the informant and 

the FIR was the result of cheer misunderstanding 

between the informant and the accused. It is 

contended that the accused is a senior citizen of 67 

years old and he do not desire to destroy the house 

of her own daughter by setting her house on fire.         



   Having heard the learned counsel 

appearing for both sides and on consideration of 

the facts of the case, admittedly it appears that it is 

a case of alleged attempt to set the house of 

informant on fire but it is also noticed that the 

alleged accused is the father of the informant and a 

senior citizen of 67 years old. Moreover, it is also 

draw the attention of this court that the accused 

has been in judicial custody since 11-02-2021 and 

till date the I.O. failed to submit the case diary in 

spite of direction from this court.   

   Therefore, taking note of all the attending 

facts and circumstances, accused Tirtharaj 

Bhattarai is enlarged on bail of Rs. 10,000/- 

(Rupees ten thousand) only with one local surety of 

like amount to the satisfaction of learned Elaka 

Magistrate.   

  The bail application is accordingly disposed 

off.  

    

 
 

 
  (C.B. Gogoi) 

        Sessions Judge,  
  Sonitpur,Tezpur. 
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